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Shrf NiusUr B huaolu ; The Food 
Minister must resign.
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Some Hon, Members: We stage a

walk-out.
12.25 hrs.
(Some hon. Members then left the 

House.)

12.25* hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:—

“In accordance with the provi­
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi­
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 1st September, 1958, 
agreed without any amendment to 
the Armed Forces (Assam and 
Manipur) Special Powers Bill, 
1958, which was passed by the LoR 
Sabha at its sitting held on the 
18th August, 1958.”

12.25 J hrs.
LEAVE OF ABSENCE

Mr. Speaker: The Committee on 
Absence of Members from the Sittings 
of the House in their Eighth Report 
have recommended that leave of ab­
sence may be granted to the following 
Members for the periods indicated in 
the Report; —

Raja Mahendra Pratap (Mathura): 
Sir, you have been very kind to us; 
you have been very kind-hearted but 
the hon. Minister is hard hearted 
(Interruptions.)

Mr. Speaker:
1 . Shri S. C. Choudhury
2. Shri M. Elias
3. Shrimati Lalita Rajya Laxmi

4. Shri C. Bail Reddy
5. Shri M. Gulam Mohiudeen
6. Sbri B. Pocker
7. Shri D. S. Raju
8 Shri y . Muthuramalinga Thevar
9. Shri Indulal Kanaiyalal Yajnik

10. Shri Karsandas Parraar
11. Her Highness Maharani Vijya

Raje Scindia of Gwalior
12. Shri Kamal Narayan Singh

I take it that the House agrees with 
the recommendations of the Com­
mittee.

Hon. Members; Yes.
Mr. Speaker: The Members will be 

informed accordingly.

12.261 hrs.
MANIPUR AND TRIPURA (REPEAL 

OF LAWS) BILL— contd.
Mr. Speaker: The House will now

lake up further consideration of the 
following motion moved by Dr. P, S. 
Deshmukh on the 2nd September 1958, 
namely: —

“That the Bill to provide for 
the repeal of certain lays in force 
in the Union Territories of
Manipur and Tripura, be taken 
into consideration ”
Out of the one hour allotted for all 

the stages of the Bill, 53 minutes now 
remain.

Shri Laisram Achaw Singh may
continue his speech.
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